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PSR e CREMENAL LAW 19’?9

. 1. A and B aﬂree to deprwe aNat na

25000/~ B, employee of the Bank, ma

T favourof A inthe Bank-accounts! On that basishe mduces he Manager
5 of the Bank to sign five drafts of Rs. 5000/ each {on different dates
and months in two year time) in favourof A payable at Kanpur Branch‘
of the BankT A-cncashes Ehe drafts at Kanpur ' e

pnnisha.bie l.mdér Secttons 420 & 4?7A l PC rcspecl.:.f‘veiy)
Q@) Frame cha:ﬂes agams.t A and B f01 then tnai at Deiln-

..:C_’R

; Delhl Transport Undertakmgannounced mc:‘ease in Bus fares bﬂt
he increase was not to affect student commuters. 400 students, including
B and C dec |ded to oppose the mcreaqe by a]l means Th_ey he!d -up

he Bllb B gave fist- bkows o Condugtor Uf the Bus, and an un!dentlf ted
udent knocked out two teeth of a passenger P in the Bus by throwmg '3
3 plece of stone into the Bus. . : o :

- {Assault, causing hurt, causing grlevous huit, and mischief aﬂer'"
preparation to cause hurt are offences pumshable under Sect:ons 3 52 o
123, 325 and 440 1L.P.C. respectwely) : :

(a) Frame charges against A, B and ¢ for their trsai in metropoh{an.

Maglstrate s Court at Dethi. -~ » %

(b Indicate what difference, if any, would it make in their crimina

xablhty if the Bus-fare-hike was to cover stude'nts as well 3
Q. p A, B CandDare fneﬂds Ei is thelr arch enem) fi precu;esa -

gun. B purchases ammunition for that gun_ 4 and B make over the gun

~ and ammumimn to C. B IeadsEto a forlorn placc where Cshoots him.
 dead.

Diqcuss the admtssrbll!ty and pmbatwe vaiue af the fo!lowmg a‘r-_ i

_ {a) Confessmu of 4, recorded under Sectmu 1164 Cr. P{, by a
“Magistrate, implicating’ htmseif and "1!5 assoc:ateq A;‘h_led before_
commencement of trial. ' L

(b) Confessmn by B durmg traai admlmng the murd.,r of E as,.:___ ]
aileged o 12

: trf_:_e. :
_ OR

(2)B aite"mpts to rape 4. She resists and receives hard knocks from

B, and is raped by him. She dies the same day from i injuries. lecewed

Before her death, she made a statemenl to a nelghbour about the
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cucumstanccs of her death mcludmg Lhe fact of her having been raped
by B! : i3

At the trial ofB for murder of A and ﬁ:)r rapmg her the defcncc
objccts m that part of her dymg deciarat:on whlch mentloned rapeon
he : ‘that it was not admlwble under section .32 -of the
Ewdence Act 0verruie the objection and record order 1o that effect.

(b) Xwas mamcd to 4 in 1970 but was deserted in 1971. She left
Delhl fo her homa stown - therc;zﬁer Despite all eﬁ'ortsA could not
y ‘whereabouts. He believed her dead: He married ¥ after
d:sclosmg all facts about X to her i in 1975. In 1978 X appeared in Delhi
and charged A with offence ot blgamy pumshab[e under section 494
LRC, : . _

Dsseuqs the crtmma[ hab:luty ofA for the offe-lce chargcd agamst
hlm e i :
Q.3 Undcr scction ?25 Cr PC and order f

made by 4 Magistrate ordering a father to pay his d { wife R )
p i f 111amtcnance of thcxr young bGn on the gro d _ at _e'.had'_

namten ance IS
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{b) There were many thbfl’S in a short period in the vicinity of a

pohce station, %tatton House Oﬁlcc A, on one occasiol, was, fired at
bya thref' i‘I‘_e recewed info 1_13t10n ‘that three thieves were prowlmg
: about at mght neaiby He set out pdtrol!mg and too with' h|m two
_constables. He saw a man’ crouch:ng under a tree who moveci aws
the pollcc party ‘came near. Thc. S.H.O. Fred at tha person ar :
- him. 1t was late1 discovcred {hat the deueased was a cool:e at the godow
néarby ek :

D|scuss hIs habillry f(n th(, oﬂe,nce pumshable undcr sectron ,304A
L.PC. s st s s e

(¢} A and B were pra(.llsm" shooting at a targct at a plac L
public road. A butlet fired by ‘A" wounded and k!l d: a pa‘sqer by'
Spcctfy the offence; :fany, committed by : N

Q 4. }s 1t cmrc—:c'__:_'_

- {a) “The evidence of'a prosecutlon WALNESS is unwonhy of c,red{t':
in any pamcular case if he gives evidence contmry to-his statement
recorded during investigation under section lG;l_.C.‘ C. :after hL has

_nth that statc, ’

been contradicted, leh leave of the Gourt,

<) “In criminaltrial, the burden ofproofncm sh]fts o th
Even in regard to general or 5"'30131 exception pteadcd by-the acet ed', :
hé is entitled to ace : ;
whether exceptsoh

teaded is proved or n@t

(c) “Thercr lS nobamrl:m:ta’non forcummdl[ osecu "Un howcver
trwla} the oFencg and. imwsoev r delaye the prosecution because time,
does not er asc an oﬁence oncc

(@) Is the p;ewous bdd charaaer of an acf:used e\feﬂ relu ant m a’
cnmmal trial? 1ﬂdi(.atﬁ a f’ suc cases? : ; :

Lcusec! in _defence o that ¢
1e complainant to depose against

(b} Can ewdence be led y an :
. witness against | him was bl sbed by
: lum'7 Why?

Bein doubi at ghe end ()fth trral 3’

| atestl aws com



~ CIVILLAW-L1979
Q. L.(a) At the time of letting. 4, the tenant, paid Rs. 5000/~ tc B
'-I_'and[ord, as the security for rent. After a few months 4 fited: an
lication before the Controller for the refund of i} is amount alleging
payment had been made in contravention of Section 5(2)(a) of the
hi Rent Control Act, oy

Wit

fle ajudgment deciding the case. -~ - Wr
- L. (b) The premises in dispute were bui ltona lease hold fand.
e of the terms of the lease between the landlord and the Government
Wwas that the building to be put up on the land would be used for the
) : ":re_sidenpia{l- coftage’. Landlord fet out the same forrunning
g and lodging house. ‘The tenant continued this use

ng previous notice. ‘Landlord claimed eviction under

"S_éc'ti_'c':_ir 14(1) of the Delhi Rent Control Act, | 958.
_ Q. 2. (@) The premises in dispute were let to a paﬁ:mrs;_]ﬁ-p firm

%: consisting of two partners £ & Q. On the dissolution of the firm the

tenancy rights fell to the share of P, L_an;ﬂ(_irac_la_uﬁe_d eviction under

- proviso{b) to Section 14(1) of the Delhi Rent Control Act, 1958. -
Decide giving reasons. ; =

Q. 2. (b) Mowned a bungaldw which was letout to R, a doctor for
running his clinic. M was required by the Government (o vacate the
residential building in his occupation which had been allotted to him
by the Government. M claimed i:_\ficti-qz}_ of R under section J4(AX(1) of

the Delhi Rent Control Act. Write Jud '

Q3. (a) 4 agrecd to lend Rs. | 0,000/ to B on B’s mortgaging his

rite Judgment giving reasons.

house in favour of 4. B committed breach, 4 filed a suit for specific
performance of the contract. e ;
Decide giving reasons: _

Q. 3. (b) M entered inio a contract with the Government of India
for supply of certain goods and deposited Rs. 16,000 as security. It was
stipufated in the contract that the amount of the security was (o stand
forfeited in case M neglected to perform h ts part of the coritract. The

~ goods supplied did not 'cidn-fbr__rif'ft')_ the quality and were therefore
rejecled. Government forfeited the security deposit. M fi led a suit for
recovery of the security amount, .~ i ety bR ol

- .Wﬁfﬁf?liu'd:gan'éﬁt'giv'i:1gfr'eason-sl

pig 34 )4 contracted to buy certain land from 5.4 fafled to porformm
his part of the contract. B filed 4 'suit for specific perfc rmance of the
- Contract. On evidence it was found that there existe rig vay of
thaeland, - e e ceat et il

__ Decide giving reasons.
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Q 4 (b}A ﬁled a smt agamst B 11:5 brothcr for possessmn crfhakf_
1 : m Suit alls:gmg that the property was ancestral

shar& in the sal _prcnperty toA to secure reconmhahon w;lh A A f'led a
quat for po:,sess_lon upon this instrument. B raised the plea that the

Demde gwmg-r _ pie e NS b

Q. 5 (a) M married H who was undergomo iddat. On the deathof
[ after three years of the marriage, H claimed share in the property
cording to Mohammedan law. Other heirs resisted the claim on the

ea that the marriage was void.

Decide gwmg reasons.

Q.5. (b) Parties to the suit were marrled in the year 1975. Wtfe did
ot conceive. It was found that she was incapable of conceiving a child.
the year 1978 husband filed a petition for decree. of nullity under
ction 12(1)(&) of the Hindu Marrlage Act.

‘Decide giving reasons.

i
H
b

OR -
Q. 6. (a) 4 entered into an agreement with her husband B by which |
the husband authorised the wife to divorce herself from him in the
‘event of his marrymg a ¢,e::concl wife without her consent. Is the
‘agreement valid under M ohanunaden Law? Give reasons.

: Q. 6. {(b) Nthe manager of the joint family gifted a small portion of
‘Zamindari land belonging to joint family, to a stranger with the object
of defeating a claim for pre-emption. Other coparcener challenged the
alienation being without legal necessity.

Decide giving reasons, : - i
Q. 7. (a) Partnership fi firm consisting of three partners 4, B and €
‘was carrying on grain business. M filed a suit against the firm and the |
three partners for recovery of Rs. 25, 000/- on a pronote executed by 4 ]
on behalf of the firm. B and C pleaded that A hacl no authority to borrow
the money on behalf of the firm.

- Decide giving rcasons

Q.7. (b) Goods were dehvered to the buyer on appzoval After
three months the same were stolen from the godown of the buyer. The
seller filed a suit for the price of the goods. Buyer pleaded that the
property in the’ goods had not passed to him. Dec ide glwno reat,ons '

OR '

Q 8. (a) A B and € camed on business as parmers A4 renred
Afterwalds the firm borrowed money from P. P filed a suit for the
recovery of the amount against 4, B and C.

| atest] aws com



[74)

idence it was found that no public. th;ce .of the reticement
1 give n but P knew the. fact of retirement.. i

ecide g . lng reasons
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CIVIL LAW-II, 1979

Q. L. (a) “A” a native of Agra, after serving a notice under section
80 C.P.C, instituted a suit against the Union of India at Agra on the last
day of two month’s of service of notice challenging his dismissal from
service as Customs Inspector, Ferozpore. Jurisdiction of Agra Court
was claimed on the ground that the Union of India was operating its
Railway there, and therefore carrying on business there.

Objection was taken by the defendant that the suit could not lie,
being not after the expiry of the full two month’s period of service of
notice under section 80 C.P.C. At the time when the defendant filed the
written statement, those two months had long expired. Another plea
raised in defence was that the Agra Court had ne- jurisdiction, and that
the proper court was Ferozpore, where A was last posted and caught
allegedly taking bribe, or the Amritsar Court from where the Collector
issued the dismissal order. -

Decide after framing i issues.

Q. 1. (b) The Agra Court, rightly or wrongiy, held in the above
case that the suit was not maintainable and that court had no jurisdiction.
It fuirther held that the suit should have been instituted at Amritsar
Court. Objections were taken by the Union of India there that the suit
was not maintainablé-as “A” had not served a fresh nofice under section
80 C.P.C. and that the Amritsar Court had no jurisdiction. “A” in
replication asserted that the defendant was estopped from challenging
the jurisdiction of the court, having pleaded so at Agra Court, and in
any case the plea was barred by res judicata. Decrde

Q. 1.{c)Cana nme barred claim be set up asasetoffand cana
predecree compromise be set up as a bar to the execution of decree?

Q.2.(a) Can admission be made by signs, silence or words uttered
in soliloguy (talking to one-self)? Can an admission of the opposite
party be read in evidence against him without confronting him in cross-
examination when he appeared as a witness. -

Q. 2. (b) In civil cases, abstract notions of onus ioses much of its
significance when both sides have led evidence. Comment.

Q. 2. (¢) Can a proforma defendant not in issue with plaintiff corss-

examine latter’s witnesses?
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Q. 2. (d) A woman married a person in September, 1963. The
marriage was dissolved in May 1964 and she married again in June
1964. A son was born to her during the continuance of second marriage
in September 1964. It appeared that the second husband had access to
her during the first marriage. =

n the death of the first husband in 1970, the chlld claimed heirship
to hisestate. In support, the mother deposed that he was the son begotten
from the said previous husband. Evidence was also led that during his -

“life-time, the deceased treated the child as his son. _

The other claimants to the heirship of the estate put up the defence
that the child was from the second husband and referred to section 112
Evidence Act. Decide.

Q. 3. (a) Can an unregistered award partitioning movable and
immovable properties worth more than rupee one lakh, and creatin ga
charge on one property be filed in court for being made arule of the
court under the Arbitration Act? -

Can the award be admissible in evidence:

(i) with respect to matters not compulsorily registrable?

(it} for recovery of the amount for which charge was created?

. (i) forthe purpose of ex plaining the nature of separate possessions
resultant from the division of shares? :

Q. 3. (b) Can oral evidence of arbitrator and of the co-shares who
had consented to the award be admissible as to its contents and effect,
although the law required such award to be in wrltmg, and the award is
not shown as not available?

Q. 4. (a) Can an acknowledgement made under se'ction 1§ of
Limitation Act after the expiry of the period of limitation, but during
the vacation when courts were closed, save limitation?

Q. 4. (b) On whom the onus of proving that the suit is withinj;ilame'
normally rests?. :

What will be the position when the suit is for recovery of
compensation against a carrier for losing or injuring goods, or for non-
delivery under Article 10 of the Limitation Act?

Schedule: Section 20, 80, Order 8 Rule 6 C.P.C., 91,92, 112, 128,
145 of Evidence Act, 18, 19 and Article 10 and 11 of Limitation Act
were reproduced.
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LANGUAGE, 1979
Q. 1. Translate in Hindu: ;

(a) The average Voter can never be expected to form a useful
opinion on the many detailed and complex issues of modern politics
_and economics, he may fervently Meace,' but he cannot judge .
the best methods of securing disarmament and co-operation. He may
wish for the abolition of the unemployment and a better standard of
life for all, but can hardly hope to judge in detail how these ends may
be gained. A Btriking example of the effective working of the right

Kind of public opinion is given by the history of the housing of the
working classes. One hundred years ago public opinion was indifferent;
the most revolting slums were built. Gradually, under the pressure of
public opinion, Government began to intervene and improve the
standard of housing. Every Government has taken action, some in one
way, some in another. fos _ 7 :

(b) In an educated democracy the Voter should acquire a number
of soundly based convictions on the main political questions of the
day. He should recognise that he has responsibilities not only as a citizen
of his own country, but as a citizen of the world also; that he must be
prepared to make sacrifices for international goodwill and cooperation;
that there must be equal justice for all; that Government should be by
discussion and persuasion rather than by force; that every child should
be given a fare chance of growing up sound in mind and body, and
making the best of its natural faculties. There is also a further quality
which the citizen of democracy must possess: the capacity to choose a
good 1'cprcSentativ-e and to trust him when chosen. The Voter must
have the right standard as to what one should honour and respect in
public men: he must recognise integrity, courage and ability. He must
be a man of independent judgement and must be taught habit of clear
thinkifig " o HEEeR S R

Q. 2. Translate in English: g

W%%ﬁmﬁtaﬁmﬂ%ﬁﬁwﬁmm
% T U W W W A F T fon e s fosfia

SR wed T £, ifE T S % W SR} STO IS A el
<irg Tl w%@w%wémwﬁﬂﬁm-@ﬁ%ﬁm
3 TR T WA TR TS ST € e €1 T 20 o TE
aﬁﬁﬁﬁmﬁawmﬁﬁﬂﬁﬁﬁ%ﬁﬁ ot SH SR
fora = FrEE ) s A R TR A FB gew A 3 gEE d

bl
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FEER 1 Sa A, aflw iR wsefE e s s
G A B¢ 29 W U TS R T 1 gen- yam Wi e

T W e T e e R e T el T wEm B st

1 af g8 e T e w5 e @ wn fEd S i

H R @ I W H R & Wy 3R g

Wwﬁmwmwmémm

et st sl anfs el o s o e s ) e

mﬁ#ﬁqé@mmmﬁmﬁﬁmﬁlﬁéwaﬂtwm
& YamEdl TS & AUEe e wifas #oan

mﬁa@‘qﬁa&g%ﬂﬁmwwaﬁwﬁm
mmmﬁaﬁﬁﬁsﬂmﬁmaﬂﬁﬁmw

ﬂi%laﬁmaﬁmaﬁwaﬂmm%aﬁwaﬁﬁaﬁm__

TG S|
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ESSAY AND GENERAL KNOWLEDGE, 1979

PART I

Q. 1. Write an essay on any one of the following:

@)
(b)

(c)
)

administered is best.

'Somal justice -has been the touchstone of main Iegts!atw‘. )

activity in free India.
Planning and legislation must go hand in hand in a developing

" country.

Socio-economic crimes in India.
For forms of Government let fools contest, whatever is best

PARTII

Q. 2. Who wrote the following?

- {a)
(©)
(e)
(g)

(i)

_Arthashastra (b) Daskapital

Ends and means (d) Social Contract
Discovery of India  (f) Life Divine
Hindu view of Life - (h) Gitanjali
Panchtantra (ﬁ Mahabharata

Q. 3. What do the following abbreviations stand for?

. COFEPOSA, MRTPC, NCERT, UNICEF, UNDP

_ Q 4. What do the followmg mean?

ab initio, ad interim, de facto, malafide, obiter dxctum persona
non grata, sine die, status quo, ultra vires.

Q. 5. Who are the following?

(2)
(b)
(©
(d)
()
()
(8
(h)

Y.V. Chandrachud

Ayatollah Khomenni

Malcolm Frazer

J.R. Jayawardan

John Paul 11

Kurt Waldheim _

Chairman Rajya Sabha

Chairman Law Commission of India
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(i Attorney General for India’
() Prakash Padukone e ;
Q. 6. Write short notes on any two of the following:"
¢2) Shah Commission
{b) Antyodaya
(¢} International Court of Justice : — _
~ Q. 7. Describe in about ten lines any two of the following writs:
(a) Habeas Corpus '
(b) Mandamus
(¢) Certiorari
Q. 8. Explain aity two of the following:
(2) Why are mountains colder than plains? X
(b) Why is the flash of the lighting seen before thunder is heard?
(c) Why does iron rust? i B G
Q. 9. What do you know about the following? -
(a) DurandCup, = - , (b) Davis Cup
(¢) Ranjit Trophy =~ (d) Thomas Cup
() Beighton Cup = = e et e
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